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GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI
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. WI. 14(45) / UclU—2018 / cons2law/114-123 T ST &5 facell @ faemmm & fferRad
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2. IFHNT 2 7 HIEA —

ISR IS &F B Mdped [ iffm, 1994 (ool o™ Hwam 13, 1994) & 19T 2 # g9
PRI ST B AR 7eg & W W Al BRIg I o AR glerenfid & < 5w |

U HAR HedRe, wo dfea ([Afd, = v faurh or)

DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFARIS
NOTIFICATION
Delhi, the 31st December, 2018

No. F. 14(45)/1LA-2018/cons2law/114-123.—The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 28th December, 2018 and is hereby
published for general information:—

“The Contingency Fund of the National Capital Territory of Delhi (Amendment) Act, 2018”
(DELHI ACT 08 OF 2018)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 21* December, 2018)
[28" December, 2018]
An Act to amend the Contingency Fund of the National Capital Territory of Delhi Act, 1994.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the sixty-ninth Year of the
Republic of India as follows:-

1. Short title and commencement. — (1) This Act may be called the Contingency Fund of the National Capital
Territory of Delhi (Amendment) Act, 2018.

2) It shall come into force at once.

2. Amendment of Section 2. — In the Contingency Fund of the National Capital Territory of Delhi Act, 1994,

(Delhi Act No. 13 of 1994), in section 2, for the words “a sum of rupees ten crores”, the words “a sum of rupees one
hundred crore” shall be substituted.

ANOOP KUMAR MENDIRATTA, Principal Secy. (Law, Justice & L.A.)
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